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. CORRIGENDA
o In the Constituent Assem:bly of India (Legislative) Delates, Bucge* Sestion
Odb :—
In Volume I,—
1 No. 1, dated the 28th January, 1948,—

(i) Page 3, line 13, for ““taken" read "“keen;
(ii) Page 9, in the last hne, for “FPowREX" read “Powsr”, and transg css
- tue line, avove eXisuily Une 3 Tuw botiow

(iii) Page 29, Lne 16 frow buwwow, inseri “w" after **pist acolarly™;

No. 2, d®ed the 30th January, 1048,—

(i) g o3, 9fF ¥, “4@" & wq@ aT A" )

(ii) Page 80, line 9 from bottom, for “there” read “‘iheve’;
3. No: 3, dated the 2nd February, 1948,—

q= 9y, af 3, g’ ® W 9T R 9§
L qf¥q 93, ‘a1 & ©W 9T ‘TN 9§ |
4. No. 4, dated the 3rd February, 1048,—

(i) 1= geo, wfan e, “Rewrad s & @ W) fawd

o 9%
(i) q= t¢e, §a ¥ @t qfvq “plunhing” & ®W WX
“Phi nai 1y “' q*

(i) y=. tRe, 9 §, “fasg® ® @ww 9T “facgs”’ of |
5. No. B, dated thu 4th l"obmry 1948,—
SOMR e 0 e S e = Ty = = oot 3 — 114 smie
6. No. 8, dated the oth Februsry, 1948,—

(1) Page 266, for the existingline 8, read poamonto resusoitate our
anvieny systew. My [ienu, Mr. diubva, saw’;

(i.) Puge 202, vdd after the lawt Lne “hxeu by the 1extile Board, If free

® 00 pRLILIVL La gULLY LO lusd L0 wny tuuublu 1 s Lpww Guvunbent

t0 Lake stops viluel W LK pricse O 10 sume’;

b (ii) Puge 299, botwesn Lines = anu § trow bovtom, ineens *“.he Hovoure

Sbiv Miliglol WAy suept e,
’? No. 7, dated the 6ib Fobruary 1048,—
(i) Page 349, line 22, for '‘pears read ‘‘years’’;

£5 . (ii) ‘I‘z WC 'i‘fﬁ'ﬁ' <, “qgwn § T 9T “qi'.q“"n "f'
ofxq go, “HFA" & B TTWIN TG4 ¢



)
8. Ne. 8, dated the 7th February, 1948,—
e Smr St b i — F e =l g0 — PV amie(i)
= UtR
cunnivearbe > - r s o DN — Iyes g0yl — P e & (i)
- u#R “ conmvance " gl S
WL edgn — e ooyl —ha gl I e (i)
TUME e B
(iv) Page 411 (English portion), line 3, insert *‘things’’ after ““clause’’;
Aot o *exclusion " — P jae — g g0 — )T asee (v)
- Uty execution

9. No. 9, dated the 9th February, 1948,—
(i) Page 449, line 16 fro.u bottowm, after “‘was such’ insert “and such”’;
(u) Page 453, line 4 frow boviow, for “‘acquitted” read “‘acquittal’’;
wuu), Page 471, line 9 froms bovtow, after “‘read” insert “‘the” ana for “Clause
20(a)"” read “Clause 29(d)"”;
lv. No. lu, dated the 10th February, 1948,—

(1) Page 5i4, for the existing line 13, read ‘‘but why on earth have we not
audresowu ourselves to tue Keserve Bank and’;

\il) Page 534, for the existing line 27, reaa “T'he Assembly re-assembled after
Luncn at Hulf Past Two of the Clock™;
fust) Pssu 630, line 2, for “beseach’ read '‘besecch”, line 9 from botton, for

deounurol” read “'deconurol”, and for "mkmg" read ‘‘talking”’;
1:. No. 11, dated the 11th February, 1048,—
walu dpt & uu:ia—-r,h-gw-lm,o,l Y4F &mke
= oR
12 No 12, datea the 13th February, 1048,—

.) Uage 662, in ueading to Starrea Question No. 2656, for “MuMBER” read
“NuMBes’'}

(ii) Page 688, line 6, for “lrongful” reqd *‘wrongful’’ and line 8, for *‘resdting’®
read ‘‘wropgtul act’’;

(1ii) Page 700, line 21 from bottow, for ‘‘the” regd “‘this”, and line 12 from
bottom, tnsert “'or*’ in the begm.m:ng

(1) q& oy, IR v, “AT & WA A’ G 1
13. No. 13, dated ¢he 14th February, 1048,—

\ Bage 719, 1n hewding to Btarreu Question No, 288, for “NUsLm" read
‘Musram’;

1) kuge 725, insert after line 18, “may stand in theway, whether financial;
wechnical or otherwise; but to lay”;



14. No. 14, dated the 16th February, 1948,
(i) Page 761, line 21 from bottom, for **aneidmeits” read “am ndments’’;
(ii) Page ™3, line 2 from bottom, for “de” read *'he";
(iii) Page 782, line 2 fram hattom, for “act” read ‘‘not"™

[n Volume II,—
15. No. 1, dated the 17th February, 1048,— .

(i) Page 824, for th~ heading “RESOLUTION RE SOCTALIST ECONOMY
FOR INDIA IN SERVICES™ read “RESOL!'TION RE REP :ESEN
TATION OF RURAL POPULATION IN SERVICES”;

(i} Page 8253. for the “eatinv “RRSOLUTION RE REPRESENTATION OF
RURAL POPULATION' read “RESOLUTION RE SOCIALIST
ECGNOMY FO% INDIA™;

(iii) Page 845, for line 5 fro botto -, read as follows :
“ blo Member: Khuda Ganje Ko Nakhun Na De.

Pandit Thakur Das Bhargava : Yes, God will” ;
16. No.*2, dated the 18th February, 1948,—
(i) I;a.ga 857, line 12 from bottom, for “which” read *“*would”’;

(ii) Page 863, line 21 from bottom, snsert & dagger mark (f) at the end,
inserf '‘f Printed serially” as footnote, and in heading to Starred
Question No. 324, for “‘axD’ read “08";

(iii} Page 873, insert a= line 1, “There is & Bengalee proverb which I should
mention here:"”, and omit existing line 3;

(iv) Page 879, for the existing line 3 fro-a bottom, read “In these circum.

",

stances, [ bep to submit that neither in the interest of sy -';
(v) Page 884, for the existing line 30, read ‘' Authority is not taxed, People
should be allowed to become'’;
e iz 3 S S e — g et !m—!ovﬁnh{vi)
- - M‘
(vi) T %93, BY guEEEA AT ® T T qG W~
‘O WX WA R SO €@ avw www gafi
gfy  Semaoomary waw
17. No. 3, dated the 18th February, 1948,—
(i) Page 923, in heading to Starred Question No. 342, for “Chroniculy"
read “Chrogicle’;

(ii) Page 932, at tho top, for “{Pandit Hirday Nath Kunzru]” read “[Shri
K. Santhanam]”; .

(iii) Page 945, omit line 16, and in line 34, omit “for™:
(iv) Page 950, line 20, for “Company” read “Communit: "%

L ]
(v) I%F 43, 9fFg gg, “ZOTE € E R T 9 |



et £ v vyl e e 0=t e o oV — 94 2mis (V)
4-0‘&3.,.&,”!.;«#‘06,,]-«_#‘%5 "
vhln Jot f wfan =) o o p¥—I &mie (vli)
S
e Sl n S o Lo n A jhe — YY) &mie (Vi)
18. No. 4, dated th+ 20th February, 1948,—
(1) Page 1002, line 8 from bottom, for“Ra. 41.84.44.00% reqqd *Rs. 42.00,000"
and in line3 fron botton, for “Ra 470000 * pad “Rs. 41.34,44,000";
(il) Page 1004, line 28, for “perforring” read *‘preferring’’;
{iii) Page 1007, line 23, for “equalled” read ‘‘unequalled”’;
19. No. 5, dwo:l the 23rd February, 1948,—
(i) Pazﬁ_‘:&:gé imupm lines 1 to 22 above heading to Starrec Question
S0 2pe & oo g2ytedl 0 —  Jau o ol —1et| amds (ii)
. M e
(F) T togz, f| ¢, “wz” R aqrrax “oret” o7 .

(iv) Page 1088, line 23, for “Dr. Wheeler here’ read ‘“‘Dr. Wheeler opting
for Pakistan was received.” ;

(v) Page 1088, omit line 17 from bottom ;
(V) I tes], AR ¥ dfem gy, “wommewr” & ofgd T 93
(vii) Page 1072, in heading to Starred Question No. 412, for “I'SIONERY "’
read “PENSIONARY";

(viii) Page 1078, line 15 fsom hottom, for “289. *Shri P. Kunhiraman'’ reud
“@gl. *Shri Deshbandhu Gupta’;

(ix) T tory, dfET g, “a’ FFw @7 A oF
. df gy, ag” @ wE e aR T
(x) Page 1110, franspose lines 21 and 22;
20. Nn. 6, dated the 24th Fehruary, 1848, —

(i) Page 1134, for the existing lines 25 to 27, read as follows :

‘Mr Hosain Imam : Favn any soure-s Tor thia raw moeterial been
found in Tndia to replace the ronr ¢ f-or Malahar 1

The Honourable Dr Byama Prasad Mookarjee : We exvect to get some
gvioue within the Indian Union and we are investi; ating this
posibility.” :

(i) Page 1184, hefween lins= 1 and 2 from hottor, {neert “undertaken at
our snagestion. 1am out to appeal to my countrymen, to';

(1ii) Page 1185, omit line 1 ; .

(iv) Page 1193, line 1, omit ‘‘Committes was appointed and the findings of”’;

“.] Pvs 1185, nnder the headirg “DEMaxp No. 1—Ramway Boarp” for
"Bll 1""“‘. fﬂﬂd “Ra. “'gﬁ!oaoni . J



4]
21, No. 7, dated the 25th February, 1048,—

(i) Page 1204, line 16 from hottom, for “observed” read “absorbed"";
(ii) Page 1217, {or existing line 7 from bottom, read “Totta palla—24 million
foma.” ;

(iii) Page 1227, line 21 from bottom, insert “of”’ after “point” ;
(iv) Page 1228, line 4 from bottom, insert “‘to” after ““Legislature” ;
(v) Page 1234, line 2, for “departer” read “‘departed’’ ;
22. No. 8, dated the 26th February, 1948,—
Page 1283, transpose lines 1 and 2 under the heading “SHOT T NOTICE
QUESTION AND ANSWER” to the hottom of page 1282 ;
23. No. 9, dated the 28th February, 1048,— k"
Page 1345, at the end of last line, insert “‘excise” ;
24. No. 10, dated the let March, 1948,—
Page 1359, omi! lines 1 and 2;

25. No. 11, Qa.ted the 2nd March, 1948,—

(i) Page 1460, line 23, for “‘considered” rcad “‘concerned” ;

(if) Page 1482, line 18, for “move” read “ment *, and in line 3 from bottom,
Jor “to” read “‘at”

(iii) Page 1491, omit line 7 ;
(iv) Page 1497, omit line 11 ;

26. No. 12, dated the 3rd March, 1948,—

(i) Page 1504, linc 9 from bottom, after “Lodi'’ insert “Road”;

(ii) Page 1508, insert between lines 5 and 6 from bottom, “‘accommodated
in houses. Infact Lriade it perfectly elear that they would™ ;

(iii) Page 1517, in heading to Starred Question No. 588, Jor “PROBLEM" read
“MIGRATION”;

(iv) Page 1535, for existing linc 3, read “granted in a number of native states.
am sure no talk of revolutionand no” ;

(v) T quuy, TR, “EEE & E 9T CwIF A7 o3

(vi) Page 15567, line 12, for “then’ rcad “‘there’”
after “that” insert “'is";

(vii) Page 1560, linc 21, for “profounded '’ read ““propounded””;
27. No. 13, dated the 41h March, 1048, -
(i) Page 1573, line 3, for “Is" read “Will"";
RS o B S e D - Gl — |er 2w (i)
¢ e v Sduly Up g

and in line 14 from bottom,

In Volume II1,—

. )
28. No. 2, dated the 8th March, 1948, —

(i) Page 1720, line 8, for “derivaties " read “derivatives” ;

iii) Pﬂg(‘! 17-1-6_. line 15 from bultOm,__}bi‘ T I““'j“"r‘-‘d" read “T am P“,;.,amdui
. . !



. 8
29. No. 3, dated the 10th March, 1048,—

Page 18 9, line 28, for “Communial” read “Commercial™;
.
80. No. 4, lated the 11th March, 1948,—

(i) Page 1:174, line 21 from bottom, for “last’’ read *fact”;
(ii) Page 1897, in heading to Btarred Question No. 707, for “DEBATES" read
‘“JEBTS”;

ey n s S Layl uu-fa — 9 jhou — | 9] &k (iii)
. -m
-M@K,' tt,_a-f)awh.—,aéeewun”luwna,lug‘?ﬁ
s Japla S gyd L;ka..sqaa,bngc?ﬁ—-nromu(iv)

-M@g
S wlkigon gl e a0 — 9 e — ¥ hyg — 19MY &b (v)
. - AR e iy 33 ey

= oeeyy e shtn 2l S e gy 00— 9 o
S M e i B At S e e 9 = 1]
St e i Jr S e a0 — |
=R te 5 0 Jlpy See g 0 - )Y sl

(vi) Page 1931, for existing lines 5 and 6 from bottom, read *‘The Honourable
» aulana Abul Ealam Asad : Yes, the Government as well as any
h mourable member of the House can move for an amepdment of the
At

81. No. 5, dated the 12th March, 1948, —
- pepieimls 0 doy S smls 6 — tel Lxmie
= garpee oo 0 Jmg See Jon — 9 yhe
92. No. 6, dated the 13th March, 1948,—

(i) Page 2061, line 19, for “Pandit Mirday Nath Kunzru” read “Pandit
T inday Nath Kunzru'' ;

tyf wdaS s ey S oee §yf @leS 0 o— f jha = feve 2z (ii)
. TUER
_mu;j,.afn.ilﬂﬁ e Jhal i —r phe — tevd zmis (iii)

(iv) Pay e 2104, after line 4, insert “DEMaND No. 20— Mix1s1¢y oF TRaXs.
PIRT";

33. No. 7. dated the 15th March, 1948,—
(i} Pag ; 2128, line 10 fcs “4%€5" reud “{756";



(ii) Page 2139, foot-note, for “f” read “1"';
(iii) I ¢s3, 9fF@ 3, “fEdd” F wm v afeds @ |
R R
dffd v, “a” F A I /Y 97 1
a3, 9|y, “w & W e s 9% )
34. No. 8, dated the 16th March, 1948,—

(i) Page 2194, last line, for “bive™ read ‘‘give" ;
(ii) Pa.gl;) 2210, in heading to Starred Question No. 793, Jor “IXDIA” read
w iF mm ar ;

In Volume IV,—

35. No. 1, dated the 19th March, 1948,—
Page 2475, between lines 12 and 13, insert “‘to be compared to them. The
thief is a person who robs another individual” ;
36. No. %, dated the 22nd March, 1948,—
Page 2525, line 1, omit “Mr. Speaker:" ;

37. No. 3, dated the 23rd March, 1948,—
(i) Page 2582, transpose last line between the existing lincs 2 and 3 from
bottom ;

(i) §= e (e famn), df|m <, famdt” & o g%
“fardt”’ 93 1 .
38. No. 4, dated the 28th March, 1048,— .
(i) Page 2647, in heading to Starred Question No. 984, in.ert “axp Bicy”
at the end;

(ii) Page 2005, in heading to Starred Question No. 1017, for ‘EasT BENean”
rend "WEsT BENGAL"; 4 *

(iii) Page 2700, iranspose lines 4 and 5 from bottom;
89. No. 5, dated the 30th March, 1948,—
(i) Psﬁ'??rﬁ. in heading to Starred Question No. 1041, (mit “axp TmE
AGER";

ii) Page 2758, line 12 from bottom, for “then adjourned for Lunch il
) ‘'re-nssembled after Lunch “”;f adj Jor Lunch il read

40. No. 6, dated the 31st March, 1948,—

(i) Page 2795, statement appended to answer to Starre! Question No.
1074, line 1,%olumn §, for “1p45-"" read “}p45.46”" and -olumn &, ingert
#1048-47";

(ii) Page 2797, in heading to Sterred Question No. 1077, after “Cormyp-
TI0K’’ insert “Acr";

(iii) Page 2826. item No. 12, under column “Amount Voied", Jor 868
read 15,08"; °



8
. . .
{iv) Page 2828, item No. 84, under the hcading “Total”, for 63,059 redd
"83.06";
(v) Page 2838, for the existing line 20 from bottom, read ““to sit down ab
agy time. But what is the policy? Are they prepared to give”;

(vi) Page 2843, insert after line 8, “TEMaxD No. 92—-(ariTaL OUTLAY OF
CIvIL AvIATION";

(vii) Page 2859 for oxisting lina 11 from bottom read *15th August 1047 to 31st
March 1048, in respeet of *Ministry of Commeice’.” * and for existing line
5 from bottom, read ‘15th August 1947 to 81st March 1948, in respect
of ‘Ministry of States’. " " )

(viii) Page 2861, for existing line 7, read '15th Augnst 1647 o 31st March 1948,
. in respect of ‘Ministry of Btates’. »° and for the existing line 13, read

3,

‘15th August 1947 to 31st March 1948, in respect of ‘Ministry of Defence’.” %

(ix) Pag 2562, for the existing line 10 from bottom, read “15th August 1947

to 31st March 1948, in respect of *Miniriry of Defence’.” *;

41, No. 7, dated the 1st April, 1048,—

(iy Page 2896, for existing last line, reud *“(b) the total financial savings
. effected by such a retrenchment?”;

(ii) Page 2899, line 13, after “Institutes’” insert “‘have’’;

(iii) Page 2806, line 10, aftcr “Stocks of” insert “Gur”, line 13 from bottom,
after “accepted” insert “Gur”, and last line, insert “Gur” in the
beginning;

(iv) Page 2062, after line 1, insert “(Vide answer to Starrcd Question No

1131.)7;
42, No. 8, dated the 2nd April, 1848,—
(i) Page 3047, ling 23, insert & dagger mark (f) in the beginning;
(ii) Page 3057, lines 16 and 20, for “‘required”” read “‘require’’;

(iii) Page 3082, for existing line 3, read “Mr. Speaker : No, the point is that
*'  in this very section this fundamental’;

(iv) Page 3086, for existing line 13 from bottom, read *“Clause 2, as amendod,
was added to the B.1L"; -

(v) qe 3oy (fﬂﬁﬂ ﬁmq): qq 3, GfE q,“‘afq;q\q" _ﬁ T
= “gF 9% "7 97 |

(vi) g5 zovg (R fawmr), dfw 3, “e@’ % @M
qm 9§ |

(Yii) W QO'BCJ h Qr ‘?ﬁﬂ' Q, "at ’q‘;‘ m‘q‘ q3 "‘E" qi’i
& 3, df v, ‘fee” & @mm oo feel” @)

43. No. 9, dated the 3rd April, 1948,
(i) Page 3009, line 10 from bottom, for “1963™ read 1936"";
(i) Page 3111, line 24, for “grentful”’ read “groteful’”’; o

3



9
(iii) Page 313.5,].ine 14 from bottom, for ““the” read “one”;
(vi) 9% R (R fawm), dfw 3, “owira” & s, 97
“Sregaar’ 9§ |
(V) 9% 39¥e, G 3, 9 4, ‘=7’ § WM W “dar’ 97 |
qf| ¢, “Tom’ & T 9T “rw 9§ |
(vi) 9% 39¥(—a 3, AYF qfa ¥, “00d” F w4 9T “good”
qg |
-wzu.m.aaad'l;géuhinn-—q,hn — P &= (Vid)
oty e Senla i Jles S e dpa w0 ] sl
-mu;agﬁéuwjl:p!u—rl ylaw
In Volume V,—
44. No. 1, dated the 6th April, 1048,—

(i) Pag.e 3262, line 4 from bottom, fnsert ““bona fide' at the end;

(ii) Page 3255, between lines 8 and 9 from bottow, insert “missioner’s office
is now examining she question of over production of coal”’;

(iii) Page 3314, emit line 1;
(iv) 9% 339 (&= faam), & o, dfim o, “Borfas” & e
93 “ganifas’ 97 |
df &, MY & T O e o
afir o, “g” X it F W 9T o @ AT ‘I 9F
9f ¢5, T SR AT F weaew g Ceadar W w3 )

(v) Page 3329, for existing line # from bottom, read “Mr. Chairman : The
question is i, ;

45. No. 2, dated the 7th April, 1948, —
Paye 3426, trangpose line 25 to the end of the page;
46. No. 3, dated the Bth April, 1948, —
(i) Page 3463, omst line 15;
(il) 7% 3vec, 9 4, “atel & & o ox ‘@ ¥ qF )
U 30 oy S et ] 00 3 €€ 35 00 = 0 o - y0f- Poer sauts (i)
’ - v o duly
sty e S Aee S e Sy - 9 ‘
= PRt By 0 Jlpg S oee KIS, 00— v jhe — | Ly
.m«b,.fn}gp.g,gu_;”nng,h. v



10
47. No. 4, dated the 9th Avpril, 1948,—

i) Page 3571, in heading to Starred Question No. 1406, for “‘yon”’ read *
(i) Page 3615, line 16 from bottom, for ‘‘cotinues™ regq “‘continue™;
(ii1) Page 3622, transpose lines 15 and 16 from bottom;

(iv) 9% 35vv (fet fawmr), dr o, ofiar o, “T A ¥
“F aa’ag |

U R, 9 R, “mfma” & am o ‘e’ 93 1 -

(V} W 3‘\"\, qﬁﬂ' l{ a‘!nu, "ﬂ]ﬁ'ﬂﬂ’”%m qy “m‘Fg‘l‘l”ﬁl
: YA G, A F vl 0 )

or”’;

GIPD-- H8=117 LAD=27.] 0-4%-=T70



THE
CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

OFFICIAL REPORT OF THE.SECOND SESSION OF THE CONSTI-
TUENT ASSEMBLY (LEGISLATIVE)

’ YOLUME | -1848

CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Wednesday, the 28th January, 1948

T'he Assembly met in the Assembljr Chamber of the Council House at
Fileven ot the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalanksr) in
the Chair.

BTARRED QUESTIONS AND ANSWERS
' (a) ORAL ANSWERS. =
ARRANGEMENTS FOR EvAOUATION oF NoN-MUSLIMS LEFT IN BAHAWALPUR Starva

1. *Mr. R. K, Sidhva: Will the Honourable Minister of Relief and Rehabi-
litation please state: -

(a) the mj_:mber of non-Muslims &till staying in Bahawalpur State;

(b) whether it is a fact that they are desirous of being evacuated but no
arrangement has so far been made therefor; and

(c) whether Government intend to make any arrangements for their evacua-
tion? )

The Honourable Shri E. 0. Neogy: (a) The exact number is not available,
but is estimated to be about 70,000 in addition to a considerable number of
persons forcibly converted during the disturbances in September and October
1947,

(b) All information available to the Government of India goes to show that
a large number of Non-Musliras in Bahawalpur State are desirous of coming to
India. The Bahawalpur State authorities have not so far been agreeable to
the provision of facilities for the purpose.

(¢) Government will certainly do all they can to arrange such facilities once
agreement is Teached with the Pakistan authorities.

Mr, R. K. Sidhva: What is the difficulty in coming to a set lement with the
Pakistan Government in evacuating the Non-Muslim population?

The Honourable Bhri K. C. Neogy: I do not know what difficulty there may
be on the part of the Pukistan authorities, but the fact remains that in spite
of our best efforts we have not succeeded in getting them to agree to make
arrangements for mass evacuation.

Mr. R. K, Sidhva: What were the efforts made, Sir, may I know?

The Honourable Shri K. 0, Neogy: It is a very prolonged negotiation to
which T may have to refer, but if the Honourable Member wants to know more
about the negotiations T 5‘1.1311 place a statement on the table.

Pandit Balkrishna Sharma: Is’it a fact that the Pakistan authorities are
bringing in excuses that the men remaining at a particular spot are nop pre-
pared to go and that they nre willing to live in that territory and on tha plea
they are not making arrangements for their evacuation?

(1)
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The Honourable Shri K. 0. Neogy: This excuse was pdt forward at one
stage, but we are salisfied that there is no-truth in this statement.

Seth Govinddas: Is it'a fact that when certain Muslims from India go to
Pakistan, though the Pakistan authorities are ready to evacuate Hindus from
Pakistan to India they are not ready to take Muslims gotg from India to
Pakistan? -

The Honourable Shri K. C. Neogy: 1 am afraid that does not arise out of
this question.

Shri Raj Krishna Bose: May I know how many Non-Muslims have
forcibly converted to Islam in Bahawalpur State?
hm Honourable Shri K. C. Neogy: We have no definite information about
this.
+  Mr, R. K, Sidhva: Is it a fact that Mahatma Gandhi's personal represen-
tative bas been asked to see the representatives of the Pakistan Refugee
Ministry? If so what is the result of that special representative's efforts?

The Honourable Shri K. Q. Neogy; I have seen & statefhent to that effect,
but 1 have no definite information. We are hoping that some good will result
from- these informal negetiations.

Shri M. Ananthasayanam Ayyangar: Mayv I know what the total Non-Muslim

population gf Bahawalpur State was and how nany have gone out of the State
already ? :

The Honourable Shri K. C. Neogy: The number is not definitely ascertain-
sble. 1 have been given. different numbers at different times of the Non-
Muslims who have come out to Indin. Unless a registration of these refugees
is completed all over the country where they have gone, it will be difficult to
give a number. T have been told the number of Non-Muslims who have come
out to India from Bahawalpur State is ubout 80 thousand or a lakh, and the
figure that I have given of the remaining people who are anxious to come is
70,000. In addition to this it is believed that there is about a lakh more
which may be accounted for by the killings and conversions.

Shri M. Ananthasayanam Ayyangar: ls there any representative of ours in
Bahawalpur State now to look after these persons?

The Honourable Shri K. C. Neogy: No.

Mr. R. K. Sidhva: May ] ask whether our nationals there are sufficiently
protected?

The Honourable Shri K, €. Neogy: That depends upon the Bahawalpur
State authorities. ’

Mr. R, K. Sidhva: May I ask whether any efforts have bevn riade in this
direction?

The Honourable Shri K. C. Neogy: We have made necessary representa-
tions in the matter. but we have to leave it to them ultimately.

Diwan Chaman Lall: Has any attempt been made to “get into personal
contact with the Bzhawalpur State authorities? .

The Honourable Shri K. C. Neogy: A representative of the States Ministry
at one time was in close contact with the Bahawalpur State on our bghalf.

Shri K. Santhanam: May 1 know whether a Deputy High Comimissioner
eannat be appointed for Bahawalpur State? ‘

' The Honourable Shri K. €, Neogy: T do not know; perhaps the Prime
MinZ-ter may be able to throw some light on this point.

\
been

The Hconourable Pandit Jawaharlal Nehra: The question of appointing De-
put. Hich Commissioner~ has heeri eonfined to two or three major areaz of
Pakistany and it is a ~s*t<r to be considered with the States Ministry whether
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sowme such officer in Bahawalpur State would be helpful, As. & matder.of fact,
people have been going there on our bebalf regularly. There has been consi-
derable contact at the present moment. There is in Bahawalpur a kind of a
small deputation or delegation consisting of Dr. Sushilla Nayyar and a re-
presentative of the International Red Cross, Mr. Cross. They have gone there
pecially to help in®this matter. It is an informal visit and not on behalf of

e Government of India. Nevertheless, they are interested in this evacua-
tion of refugees from there. I do not think the appointment of a large number
of Deputy High Commissioners and others will necessarily be very helpful.
Where it is necessary, naturally we will wake the appointment, subject of
course to the other party cousenting.

Dr. B. Pattabhi Bitaramayya: Is it generally true that the Pakistan autho-
rities are tuken on retaining dhobia and bhangis and people of particular closses
the services rendered by whom are not available to them from members of
their own community ?

P 41:? Hongurable Skr K. 0. Neogy: That.is generally true with reference to
akistan. .
Seth Govinddas: Are Government taking. any steps to see that dhebis and
bhangis and people like. that are evacuated. ip spite of the pressure put by
Pakistan ?
The Honourable Shri K. 0. Keogy: We are making our best efforts in this
matter. R S o L '
Mr. R. K. Sidhva: Ts it not a fact that most of these bh%é{a_ unL nweepers

do not belong to Pakistan but are nationals of India? Will Government there-
fore take immediate steps for their evacuation? ’

The Honourable Shri X. 0. Neogy: I should not like to express an opinion
8s regards nationality, which is rather an intricate matter.

EvAcUATION OF Nox-MusLms LEFT IN NoBTH WEST FRONTIER PROVINCE

2. *Mr. B, K. Sidhva: Will the Honourable Minister oi Relief and Rehabi-
litation please state:

(a) the number of non-Muslims still res'ding ‘i North West Frontier Pro-
vinee;

(b) whether it is a fact thd} most of them are desirous of being evacuated:
and

(c) whether Government have made any arrangements for their evacuation
and if none, the reasons therefor?

The Honourable Shri K. 0. Neogy: (a) About 25,000.

(b) Yes.

{e) Evacuation of non-Muslims from North-West Frontier Province is not
carried out by the Military Evacuation Organisation (India) as in West Punjab
but by the Government of the Province. They have taken the view that a
considerable nimber of non-Muslims in Dera Ismail Khan and in the tribal
areas have expressed their unwillingness to be evacuated, a view which this
Uovernment has not been able to accept. Repeated requests have heen made
to the Pakistan authorities to agree to evacuate these people. After the recent
deplorable attack on non-Muslims in Parachinar the Pakistan authorities have
agreed to evacuate people of that area as well as +hose of Dera Ismail Khan
Evacuation by train from Bannu has been temporarily held up after the Gujrat
tragedv.  Small numbers of non-Muslivne are still left at Peshawar and Marlan
and also in different pockets in the tribal arens.

Mr. R. K, Sidhva: Mav T ask when arrangements will be riade t¢ rémove
these refugees from Bannu area and what private arrangement has been inade
by the Giavernmert in bring them safe to this territory?
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The Homourable Shri K. 0. Neogy: As I have already stated, the arrange-
ments have primsrily to be made by “the Pakistan Authorities. They have to
lay on the trains, and for the time being, due to the Gujarat tragedy, move-
ment of trains has been suspended.

Shri H. V, Eamath: Arising out of answer to part (a), will the Honourable
Minister please give the figures of Hindus, Sikhs and other communities, if any?

The Honourable Shri K. O, Neogy: I am sfraid I have not got the figures
community-wise,

Shri M, Ananthasayanam Ayyangar: Are any special stepd being taken to
preserve the life and property of these unfortunates who are still living there,
in view of the fact that many have been killed?

The Honourable Shri K. 0. Neogy: We are in the hands of the Pakistan
Authorities; we have made the strongest possible representations to them more
than once on this subject. .

Pandit Balkrishna Sharma: Sir, is it a fact that the train which was bring-
ing refugees and which was attacked at Gujarat, was diverted through that
route instead of being brought by the other route?

The Honourable Shri K. O, Neogy: That is our information.

Shri Deshbandhu Gupta: May I kmow if the Government have demanded
any explanation for this tragedy from the Pakistan Government?

The Honourable Shri K. O. Neogy: Oh, yes. Strongly worded messages
have been sent already. )

Shri Deshbandhu Gupta: Has any explanation been received?

The Honourable Shri K. O. Neogy: Not any final report.

Mr. B. K. Sidhva: In view of the urgency of the matter, may I put a
question with your permission, Sir? In view of the disturbances in Karachi, may
1 know whether the Honourable Minister has made arrangements to evacuate
people from Sind, and if so what are those arrangements?

The Honourable Shri K. O. Neogy: The Honourable Member himself knows
that the Government have been taking all possible steps in this matter.

REPRESENTATION BY ALL INDIA CANTONMENTS ASSOCIATION re REHABILITATION
oF NoN-MusLmMs FROM PAEISTAN CANTONMENTS'

3. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Relief and
Rehabilitation please state whether any steps have been taken to provide land
for rehabilitation of non-muslim residents of Pakistan Cantonments, who
have lost their hearths and homes?

(b) How many of such refugees have been evacuated from Pakistan into
India?

(¢) Is it & fact that the All India Cantonments Association approached the
Ministers concerned on the subject in September last?

(d) If the answer to part (c) above is in the affirmative, what action has
been teken on those representations, and what steps Government propose to
take now?

The Homourable Shri K. €. Neogy: (a) No.

(b) Information is not available. \ .

(¢) Yes.

(&) A copy of the Ministry of Defence letter No. 9204/C&L/48, dated the
5th January 1948 to the All-India Cantonments Association is placed on the
table of the House. This explains the reasons why it has not been possible
to set spart land in the cantonments in the Indian Union for the benefit of
those redidents of Pakistan cantonments who have come ss refugees.
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No. 8204-L/CE&L/48.
. GOVERNMENT OF INDIA
MINISTRY OF DEFENCE.
Yo New Delhi, the 5th January, 1948
The Secretary,
The All India Cant ta A iation,
Y.M.C.A. Jai Bingh Road, New Delhi,

Resettlement of refugees coming from the Cant nts of Pakistan in the Cantonments of
Indian Dominion,

Bm,

1 am directed to refer to your letter dated 18th September 1947, addressed to the Hon’ble
Minister for Relief and Rehabilitation and to say that Government have very carefully
considered the suggestions made by you. While appreciating the plight of the refugees from
the Western Punjab Cantonments, the Government is of the view that as Cantonments are
primarily meant for housing and training of troops, all available land therein must be
reserved for their future use, at least until the post war location of the army has been deter-
mined. For this reason, it 18 not feasible to relax the procedure laid down in the C. L. A.
Rules for leasing out lands in Cantonments to civilians.

2, As re;i;rdj the resettlement of the refugees in sbandoned Cantomments like Ranikhet,
Roorkee, Subathu and Dagshai and many others, I am to say that these Cantonments are still
functioning and there is no intention, in the near future, of abandoning them.

3. There are, however, certain stations like Bitapur, Solon and Dharamsals which were
given up as Cantonments years ago. Most of the lands in Sitapur have already been sold out
and what remain are held on leases. At Solon and Dhar la, small encl are still
retained as Military estates, B

4. In view of the circumstances explsined sbove, the Government of India regret thelr
inability to accede to the request made in your letter quoted in para. 1 above.

I am, 8ir,
Your most obedient servant,
(8d.) RACHPAL SINGH,
. Director, Military Lande and Cantonments,

Copy forwarded to the Ministry of Relief and Rehabilitation for information with refer-
ence to their U/0 No. 42(B)RAR, dated the 3rd October, 1847.

(8d.) RACHPAL BINGH,
Director, Military Lands ond Cantonments,

Mr. B. K. Sidhva: Sir, as the paper is not availabie now, may I know
what the reasons are, in short?

The Honourable Shri K. ¢, Neogy: If the Honoursble Member is very
anxious to know the principal reasons, I may just indicate them, but I advise
my Honourable Friend to study the letter which is somewhat long.

Mr, R. K. Sidhva: I will study it later on when I gt it, it is not hundy
now.
The Honourable Shri K. 0, Neogy: Well, it says that the land available
in the Cantonments is not sufficient for purposes of being leased out to civi-
lians who have come out of Pakistan, and that the information on the basis
of which the representation was made as regards the number of cantonments
that have been discontinued and where land is available, is not correct.

Seth @ovinddas: Is it not a fact, Sir, that in certain Cantonments like
Jubbulpore there are huge lands which were used by the Military authorities
a8 playing-grounds, and can that land not be used for this purpose?

The Honourable Shri K. 0. Neogy: I would advise my Honourable Friend,
it I may, to put that question to the Honoursble the Minister for Defence.

Diwan Ohaman Lall: Ts there ao possibility of extending the existing Can-
tonments snd thereby making land available to these refugees?

The Homnourable Shri K. 0. Neogy: That agsin is a question which dogs not
directly concern me and might well be addressed to the Honourable the Minister
for Defence.
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GEOLOGICAL SURVEYS FOR PrTROLEZUM AND KEmosEwe Om

" ;ﬁr@n;&; Sidiva: Will the ‘Hotioufable Mitfister of Works, Mines and

(a) whether any geological survey has been made in any patt ‘of India, in
connection with petroleumn (kerosene oil and -pettol);

.. (b) if so, the place where prospective licence has been given for this purpose
and the names of licensees and the surveys so far carried out;

. (c) if the reply to part (a) above be in the negative, whether Governmen't
intéend to survey now in view of the importance of this cornmodity;
_(d) whether Government propose to depute 'a ‘special geologist for this pur-

(e)b?rheth;r there is any. place in India where petroleutn and kerosene cil are
available; an *

(f) if so, the names of such places and the quantities obtained therefrom?

The Homourable Shri N, V., Gadgil: (a) Yes; Geological Survey for petro-
leum, forms an important part of the actfivities of the Geological Survey of
India, and the results are publishedsby the Geological Survey of India, in
various publications from time to time.

(b) Prospecting licenses are granted for Government lands, by the Chief
Commissioners in Centrally administered areas, by Provincial Goyernments on
Government lands in the respective Provinces, and by States within their own
territories. Upto-date information in respeet of prospecting licenses is not
available. But generally speaking petroleum is known to occur In Assam,
where prospecting licenses have been given by the Assam Government to the
Assam Oil Company, in the Tiru Hills area, in Golai, Manchik and Kharjan
in the Lakhmipur area, and in Namphuk, Manbhum and Shonking in the
Sadiya Frontier Tract, and to the Burmah Oil Co. (India Concessions) Ltd.,
in the Patharia Area. Besides prospecting licenses, the Assam 0Qil Company
are understood to have been given an exploratory permit in the Brahmaputra
Valley and mining leases in the Lakhmipur Area, in Assam, These oil com-
panies undertake survey, on their respective areas, by geological and geophysi-
cal methods and by test drilling.

(¢) This does not arise; but more intensive survey by geological and
geophysical methods, is now under contemplation.

(@) A Petroleum Geologist has been recently recruited from? the United
Kingdom for this purpose. :

(e) Yes, as already stated, petroleum and Kerosene are avaiflable in Assam.

(f) Kerosene oil is obtained as a bye-product in the process of refining crude

petreleum ot Digboi in Aesem. The quantities produced during the yedis
194446 are given below.

1944 1946 1848
(In galls.) (ingsfla) | (in galls.)
¢t m . 82,206,025 ‘ 69,736,542 64,877,838
. _ .
Kerosene - l " 16,448,864 l 1b,497,418 13,083,912
d 9 . v . e .,. . ™ W= m B Ee e o w adaer

Mr. B. K. Sidhva: May T know what is the total production of putréleitth
in the world and in Indis,—end how much is in the Pakistan aréa and héw
much in he Indian Union?
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The Honourable Bhri N. V. Gadgil: Pre-war the world’s annual consump-
tion of oil was about 267 million tons. The present annual consumption is
approximately 400 million tons. The rationed consumption 'in India is about
'8 million tons-a year as compared with the unrationed ‘2 miillion tons a year
before the war; if rationing were abolished the annual comsumption wouM
probably rise to 4 million tons.

‘Béfore the ‘war, 85 per eent of India's requirements .came from Burma,
4 per cent from Pakistan and 9 per cent from India. India is now producing
sbout 7.per cent of her present rationed consumption.

Shri H. V. Kamath: Arising out of answer to part (b) of the question, may
I know who are the promoters and directors of the Assam Oil Company?

The Honourable Shri N. V. @Gadgil: I require notice of that question,

Shri Rohini KEumar Ohaudhuri: May I know if any prospecting licence “for
petrol has been granted in recent years, after it was granted to Assam 0il
Company, to any other concern than the Assam Oil Company?

The Honourable Shri N. V. Gadgil: For that also I require notice.

Shri Deshbandhu Gupta: May T know, Sir, if any geological survey has
been carried out in Bikaner and Jodhpur also, and if so, what is the result?

The Honourable Shri N. V. Gadgil: Some survey is under way in the State
of Jodhpur.

Shri M. Ananthasayanam Ayyangar: May 1 know from the Honourable
Member whether any policy has been laid down for granting prospecting
licences in future at least so that no non-nationals are given such licences and
that if they are, they are given on particular terms and conditions and for a
particular period ? '

The Honourable Shri N. V. Gadgil: That is being considered, but it may
interest the Honourable Member to know that prospecting of petroleum re-
quires a huge amount of capital and considerable technical personnel; if appli-
cations from Indian nationsls come in, they are bound to be considered with
as much syvmpathy as possible.

Mr. R. E. Sidhva: What are the conditions under which the prospecting
licence has heen granted to the B.0.C.?

The Honourable Shri N. V. Gadgil: T will make that information available
to the Honourable Member after the House adjourns, because I will have to
produce the terms of the contract and other matters.

Prof. N. G. Ranga: In view of the fact that only seven per cent of this
strategically svery important commodity is being produced in India, will Gov-
ernment consider the advisability of themselves taking up the responsibility
of prospecting, especially in the Rajssthan Desert?

The Honourable Shri N. V. Gadgll: That is an attractive proposition, but
the Honourable Member must know that there must be some prospects of
having oil somewhere, in some ares, in this great country.

Shri Raj Krishna Bose: Have the Government the necessary staff to carry
on geological and geophysical survey in regard to kerosene oil?

The Honourable Shri N. V. Gadgil: Not adequate, :but the Government hawe
some staff for this purpose. .

Dr. B. Pattabhi Sitaramayya: May I know whether any geological reposts
have been submitted to, the Secretary of State in the past, but copies of
which are not available in the aschives of the Government of India?

The Honourable Shri N. V. Gadgil: T cannot reply immediately but T will
make enquiries into this glegation. _ 9

Dr. B. Pattabhi Bitaramayya: Will the Government be pleased to oall fr #?

{No reply).
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Mr. R. K, Sidhva: May I know, Sir, whether the im
only from the Persian -Gulf or also from Burma?

-. The Honourable Shri N. V, Gadgil: The Companies which have formed into

& Combine import oil on their behalf and it is practically a monopoly of
distribution.

port of petroleum is

L]
Cavses rorR DELAY IN IMPOSITION OF NEW RATES AFTER ENACTMENT OF NEW
TariFr Act

5. *Diwan Chaman Lall: Will the Honourable Minister of Commerce he
pleased to state:

(a) what per'od of time has elapsed between the passing of the new Tariff
Act in the last session of the Const-tuent Assembly of India (Legislative) and
the imposition of the new rates prescribed therein; and

(b) what was the delay, if any, due to?

The Honourable Mr. C. H. Bhabha: (a) About a month. .

(b) The delay was I understand largely due to the time taken to print the
assent copy of the Bill at the Government Press, New Delhi, where there was
very heavy congestion at the time.

RisE 1¥ PRICE OF SUGAR AND FURTHER PROTECrION TO FRUIT PRESERVATION
: FACTORIES ’

6. *Diwan Chaman Lall: Will the Honourable Minister of Commerce be
pleased to state: "

- (8) whether it is a fact that before the recent r'se in the price of sugar, it
was being delivered to Fruit Preservation Factories at about Rs. 25 per Bengal
maund ;

(b) whether Government are aware that the price now is 60 per cent. higher,
namely, about Rs. 40 a maund;

_(c) whether Government are aware that sugar accounts for about 30 per
cent. of the total cost in the making of jams ete.; and

(d) if so, whether Government have any intention of granting further pro-
tection to the extent of 20 per cent. in v'ew of the exira cost horne by the
fruit preservation factories for their products? |

The Honourable Mr. C. H. Bhabha: (a), (b) and (c). Yes.

(d) The question of the grant of further protection does not arise at present
in view of the total ban that has been imposed on the import of all preserved
fruits including jams, jellies, fruit juices, squashes, etc. *

TarFF BoARD RECOMMENDATIONS re EXEMPTION FROM Ok REFUND oF Excise
oN Svcar
7. *Diwan Chaman Lall: Will the Honourable Minister of Commerce be
pleased to state: -

(8) why Government did not accept the Tariff Board’s recommendations
regarding the exemption from or the refund of excise duty on sugar, thereby
reducing the extent of protection recommended by the Tar.ff Board; and

(b) whether the duties of 40 per cent. 60 per cent. and 80 per cent. as recom-
mended by the Tariff Board, were arrived at on the assumption of granting such
a refund or concession?

whe Homourable Mr. 0. H. Bhabha: (a) Government did not accept this
recommendation of the Tariff Board ss they did not consider it sound policy
to refait the exicise duty on sugar used in the preservation of fruits, ete., when
she final product was not subject to excise duty. There was also the danger
of sugar so exempted being diverted to purposes other than the preservation of
fruits, ete.
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_ (b) Yes. The question however is of no practical significance at this stage

gm v:w of the complete ban that has been imposed on imports of preserved

GRANT OF SUBSIDY IN RaTEs AND REsgevatioN our oF FgrozeN BTooES oF
ASvaar ror FRUIT PRESERVATION ASSOCIATION

8. *Diwan Chaman Lall: Will the Honourable Minister of Commerce be
pleased to state:
. (8) whether it is a fact that the quantity of sugar frozen was 90,000 tons in
all;
(b) whether it is a fact that the frozen price was Ra, 16/8/- per maund;
(c) whether this sugar was available ex-factory at about Rs. 21 per maund;
(d) whether Government propose to set aside 10,000 maunds for the bene-
fit of the, Fruit Preservation Association; and
(e) whether Government have decided to give a subsidy to the Assoc’ation
of 8t least Re, -/8/6 per pound on sugar used for the purpose of jams, eanned
fruits, Squashes, etc., applicable to factories producing more than 600 fons
per year?’
The Honourable Mr. 0. H. Bhabha: The question should have been addressed

to the Honourable Minister of Food. It has accordingly been transferred to
the list of ,questions for 6th February 1948, when the Honourable Minister of

Food will answer it.
STATEMENTS LAID CN THE TABLE

{INFORMATION PROMISED IN REFLY TO CERTAIN QuesTions Dumive THE
PREVIOUS SESSIONS OF THE LEBGISLATIVE ASSEMBLY AND COUNCIL OF
STATE—LAD ON TEE TaBLE OF THE HoUSE—TODAY)

Supplementary to Mr. Sasanks Sekhar Sanyal’s Starred Question No. 228
of 6th November, 1048.

No sugar factory either in the present West Bengal or in the previous undivided Bengal,
owned and managed by Indians, was refused permission to manufacture power alcohol.

MANUPACTORE OF POWREN ALCOHOL IN BENGAL

)
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. ) STATEMENTS LAID ON THE TABLE 17
Lala Dui:bandky Guplta's Starred Question No. 874 of 12th March, 1047,
ArrLicATION OF BoMBAY CEILDEEN AcT To DELEI ProvINCE.

Statement giving the information I ting ‘o ik cpgliceiion of 1he Tunley
Children Act tv +he Delhi Province,
(s) The Bombay Chi'ldren Act, 1824, with the exception of the following sections was
extended to Delhi on the 1st February, 1841 :—~
12), 3‘%% ?nd {(q;, 4, 15{6), 23, 24(2), 27(1)(d) and 27(3), 29, 30, 32 to 34, 47(1)(4) and (5),
a) to (i).

(b) Yes. From the daww of th. euforcement of the Act.

{c) A statement is attached, X

{d) Under note 7 of the rules published with the C. C.’s uotification of the 3lst March

, the Government is required to make a social enquiry before passing sentence. This
procedure, however, is not being consistently ohserved at present, but the attention of the
Government concerned is once again being directed to the provision of the rule,

(e) The reqdired inf tion is contained in the stat t referred to in (c) above,

(f) The ehildren’s Home run by the children’s Aid Bociety is recognized as a ''fit person®
#a referred to in the Act. There are at present Do certified achools in Delhi,

(g) At the request of the children’s Aid Soci ty, the question of openi i certified schoal
is receiving attention of the Local Administration, :

(b} The amount of Annual Grant to the children Aid Bociety was Rs. 3,000 per annum bat
bas now been increased to Ra. 5,000 during 1846-47. The question of taking over the children's
Home is also mder consideration.

L3 -]
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ATATEMENTS LAID ON THE ‘fam - 19

Bupplementory to the Honourable Mrs. Radha Bai Subbarayan's Question
No. 264 of ord April, 1647, in the Council of State.

MateeniTy 49D JgILD WeLrare CZRTRES I¥ MINING AREAS

(a} Ther: ire @i present no Maternity and (Ulald Welfare Ceutres in the coalficlds of the
C. P. snd Berar but sorie arrangemerts ¢ xist st the (General Hospitals at Barkui snd Parasia
There are po such «*atves in the Assam coalfields,

(b} (i} The fellowing colliery nospitals in the Jharia coalfelds to which Maternity and
«Child Weltare Contres are aitached have beds for women :—

1. Jsmadoba. 2. FThowra., 3. Bhulacharaiee. 4. Loyabad. 5. QChatabad and €. Bararee

Jeslgora. <

(i) The iollawing Maternity and Child Welfat: Centres in the Raniganj coalfield have
teds for women : L

1. Bitalpar. 2. Vicieria West. 3. Aldih, 4. Rripor. 5. Jamoria and 6. Banksimulis.

{c) Lacy Docters ere attached to the Dhanbisad General Hoepital and the Jamadoba Colliery

Hoepital in the Jharia coalfield. There are ne Lady Doctors in the (General Hospitals im

wotber coslfields.

Ehrt Aiit Prasad Jain’s Starred Question No. 494 of 1¢t December 1947,

BrrrisA Rarnway PEESORNEL
(a} 779
(b} 200,

(e} 1t is met proposed to terminate the service of any employee of British Nalionality whe
wishes to cortinee in service,

hel T, 7. Kreishnymastwri’s Starrad  Juzstion Ne. [ Vd) of 4h Decomber
1947.

WagoNs FOR TrANSPORTING (oAL '

Siatement showing monthly profuction and despafches  (by rail} of ccal since
the termination of war. :

Monih Coal prodaction Coal degpatchas by
in thousand tons roil jn thovsand tops
1 2 3
1046 . -
June 2,263 2.010
July 2,083 2060
August 2,226 2,110
Septernber 2,485 b 2,151
* "October 2,572 2lon] B

November 2,162 * 2,000 "
December 2,369 E 2,087

Total 18,1“1 ]4'769

ey 2,729
anue 729 2,5
Fabrullg’y 2,780 ® 2&3?
March 2,602 = 2,163
April 2,430 3,297
May 2,465 2,203
June 2,243 2,101
July 2,111 2,162
Augusb 2473 2,153
September W 2,680 2,105
Dotobher . 2,205 . 2,182
Novembeor 2,199 1,906
Deocember 2,319 2,020
- —_ —
Tog&l 0,276 26,081

—
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1 -

15 3
January 2,500 £.141
February 2,781 2,069
March 2676 2,194
) April 2,643 2,203
May 2,631 2,204
Juns 2,304 2,116
July 2,633 ‘9,204
August 2,210 2,115
Total 20,368 17,243

; —_— —_—

- Note.—1, The sbovesi gures exclude despatches by read whicl: uze estimatued to sinount
to 43,000 tons per month,

2,

To sarrive at the spproximste number of wagons despatcled, fignree in col, §
may by demded by 20, e P £

——

Shri Lakshminarayan Sahu’s Stdrred ueation No. 789 (e), and (g) o
Oth December, 1047, ¢ ' il (ﬂ' @ of

Sra¥ I¥ IND1A oF MR, SATOBELL—s SoUTH AFRICAN WHITE.
{e) Yee.
() and (g). Mr. Batchell arrived in Bombay on the 17th Septomber, 1847, and us the
seml_t'nnder the Reciprocity (South Africa) Rules, 1944, was to be issued to him on his
epositing Ba. 600 as security, he was directed to attend the Bombay Police Special Branch
Office. A constable was detailed to guide him af he was a stranger to Bombay., As Mr.
Batchell was due to leave for Poona on the same day, he was permitted to leave the Special

Branch Office about half an hour later after making the requisite deposit, and the Special
Branch undertook to forward his permit to him by post. !

lm;ﬂlri Upendra Nath Barman’s Starred Question No. 826 of 11th December.

RErEssk oF WaGoNs OcoUPIED BY STAFF I¥ B. N. Rarmway.
(s} Yes, 84 wagons were held up.
(b) Orders were placed for the construction of 50 temporary quarters to be completed by
31st October 1847,

(¢) Twentyfive quarters have since been completed and occopied. The rest are nearing
completion. The wagons vacated by the staff are made available for normal transport, but

;mt ofngill wagons held up, 42 were wwaiting repairs in shops, and cannot be released directly
or traffic,

DEATHS OF KUMAR DEBENDRA LAL KHAN AND DR. 8IR ZIAUDDIN
AHMAD

Mr. Speaker: Before we proceed with the further business ‘of the House,

. namely, the adjournfnent motions, I have to make o reference' to the sad

‘~alemise”cf one of #he members of the predecessor of this House, Kumar Deben-

sdta Lol Khan. He was known to many and was s very useful member who

cerved the cause of the country to the best of his ability. I believe we migh#
pay our respects to him by standing for half a' minute.

(The Assembly then stood up for half @ minutc)

Shri Mohan Lal Saksena (U.P.: General): Beforc you proceed, Sir, may I
remind you of the demise of another member of this House, Dr. Sir Ziavddin
Abmead?

Mr, Bpeaker: I am sorry T forgot his nume. I ought to have made a refer-
ence to the demise of Dr. Bir Zisuddin Ahmad also. He was a member of she
previous” Assembly for a number of years. He was Vice-Chanccllor of the
Aligath University and though, I have written, a persohal letter to his heirs on
reading the information from the Press, I ought to have mentioned his name
algo, T am sorry for my mistake. The Housc may also pay its homage to
Him by standing for helf a minute,

(The Assembly then stood u-p for half a minude)



MOTIONS FOLL ADJOURNMENT

Mr, Spnkﬂ‘? I have received nouices of six different adjourament motions,
I do not know whether Honourable Members wish t0 move them all or not.
ALLEGED IMPROPER MANWAGEMENT oF CHOTA NAGPUR STATES BY GOVERNMENT
oF Ixnia.

Shri Jaipal Singh (Bihar: General): I understand that the Honourable
Minister for States iz desirous of making a statement on the subject and my
view will depend upon the statement that he makes. 1f he does not make the
statement, 1 do propose to move the adjournment ruotion standing in my
Bame. '

Mr, Speaker: In that case, I shall read the Adjournment Motions standing
in the name of the Honourable Member. He has given notice of two motions,
but the second one seems to have been given to remove some defects in the
first. So I shall read the second one:

““That ‘this House do adjowrn to discuss a definite maitur of urgent public importance,
mamely, the failure of the Goverament of India to make adeguate and satisfactory arrange-
ments for the proper administration of the Chota Nagpur States for which it had assamed
responsibility through the merger, which led 1o firing causing the death of nearly 1,000 mem,
women and children, and the wounding of over 1,300.”

The Honourable Member does not give the date of the incident, bub
presume it is known to the Honourable Minister. :

The Honourable Sardar Vallabhbhai Patel (Minister for Home, Information
and Broadtasting and the States): Sir, I am sorry to say that the adjournmend
motion contains facts which are highly exaggerated and should not have been

. put in a motion by a responsible member. 1 do not kmow whether there are
any Chota Nagpur States at all. So far as I am concerned, I bave not dealf
with Chota Nagpur States at all and therefore if anything has happened i
Chofs Nagpur States, the States Ministry has no lmowledge about it.

Then, I do not know on what date. in what place, in what State, the
alleged incident has taken place and in what Province. Therefore, it is diffi-
cult for me to give any reply to the motion which is so full of vagueness and
inaccuracies. I would rather not answer anything by imagining things, pro-
bably beyond the scope of this motion. I would have been able to give
accurate information to the House if I had been told what was at the back of:
this motion. Therefore, I'regret I am not in a position to give any enswer
to this motion. . .3

Mr, Speaker: I think this motion falls on the facts as disclosed by the
Honouzable the Home Minister. The Government have not taken the responsi-
bility for the Chota Nagpur States and therefore there is no basis for the
motion. I cannot give my consent to it. *

ARREST OF AN HONOURABLE MEMBER OF THE HOUSE

Shri H. V. Kamath (C. P. and Berar: General): Sir, before we proceed te
the Business of the Day, may I on a point of information ask whether an
Honourable Member of this Assembly is liable to arrest by any authority with-
out prior consultation with you, and further if he is so arrested. and confined
or detained, is it not obligatory on the part of that authority to communicate
that matter officiallv to you so as to enable you o take such action as you
may deem fit, especiadly Bir on the eve of a session to which he has been duly
summoned and which he is thus prevented from attending?

Mr. Speaker: The Honourable Member has raised an important ,point of
privilege of the members of this House. It is difficult to answer this question
generally and off-hand. Each case will have to be judged on its own merits.
All T can say just ab present is that every member of this House is subjecd

n '
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Yo ordinary law and if ke has done anvthiug which deserves bis arrest or vereg-
sitates i, 1 do not think that, in view of the fach of Lis being w uember
of this Assembly we can make him free from all laws of the cou itry aud give
him: fuil licence. That is the ouly thivg I can gay Bow. Bo far as the privi-
leges arz concerned. we must know the eircumstances i which the Hunour-
able member concerncd was arrested, who arrested him, what is alleged szainsh
him and ali that. If the Honourable Member cowununicates with e and
gives ali the detaiws, [ shall ook into the matter, '

AUTHENTICATED SCHEDULE OF EXPEXNDITURE ON RAILWAYS

[1518 Avevsr 1947 To 31st Marcg, 1948]
¢ The Honourable Dr. John Matthai (Minister for Railways acd Transport):
8ir, in pursuance of the provisions of sub-section (2) of Section 35 of the Gov.
ernment of India Act, as adapted, I lsy on the table of the House the
suthenticated Schedule of the Expenditure from the revenues of the Domiaion
in respect of the Indian Government Railways for the period 15th August 1947
$o S8lst March 1948.

In pursuance of the provisions of subi-saction {1} of Sectian 35 of the Clovernment of [odia
Act, 15;6, as adapted by the India {Provisional Constitution) Order, 197, I, Louis Frannis
Albert Victor Nicholas Earl Mouatbatten of Burma. Governor-General of India, do hereby
mathenticate by my signature the following schedule of expenditare from the rpvenues of the
Dominion in raspect of the Indian Government Bailways for tha period from th: 15th Augast,
1847, to the 31st March, 1948, namely :—

- BCHEDULE..
Amonut (in thoussnds of rupeesf .
Name of Demand. Voted. Charged. Total,
1. Rsilway Board—Ravenua 20,80 .. 20,80
2. Audit—Revenue, 12,02 s 12,02
3. Miscellansous expenditurne-=Revenue, 44,33 44,33
4. Working expenser—Adminjstration—
Revenue. 13,60,03 13,60,0%
5. Working expenses— Repairs and Maintan-
ance—Revenue. 29,48,81 29,48,81
8. Working sxpenses—Operating Staff— '
Revar:l%e, P Dper 18,086,07 . 18,06,07
7. Working expenses—Operation (Fuel)—
Revsﬁue_rpe P o 13,61,34 13,81,34
8. Working expenses—Operation other L
than Staff and Fuel, —Revenue, 444,95 +,44,95
9. Working expenses— Miscellaneous
expenges—Revenue. 19,90,32 19,90,32
10. Payments to Indian States and Comps-
njes—Revenue, . 81,57 81,57
11. Working expensea—Appropriation to
- Depreciation Fund —Revenus, 6,81,51 . 8,81,51
14, A, Withdrawal from Reserve, 3.29,08 e 3,29,08
16. Construction of New Lines —Capital ~
and Depreciation Fund. 1,23,73 1,23,7%
16, Open Line Works—Additions—Capital —
and Betterment Fund, 14,00,90 14,00,00-
17. Open Line Works— Replacemente :
Cepital, Betterment Fund and Depre- ' }
ctation Fund. 16,00,00 .. 16,0{_’,00»-
18, Capita)] Outlay on Vizegepatam Port, 14,156 e 14,;&
Interest Charges, . . 13,44,61 13,4461
New Davat: MOUNTBATTEN OF BURMA

The 11 th Desember, 1947, Governor General of India,



i ELECTRICITY (SUPPLY).BILL
ExzTExsloN OF TIME FGR PREIENTATION OoF REront oF Szrsct CoMMITIER

The Honourable Shri N. V. Gadgil i Minister for Works, bines and Fower):
Bir, I beg to move:

“That thz time appointed for the presentation of the Report of the Select Commiztes on.
the Bili w provi ide for the rationalisation of the production and supply of elecirivity, an
geoerally for taking measures condacive to the elsctriecal d:\ehpment of the Provine Es of
India, be extended up to Monday, the 23rd February, 18437

Mr. Speaker: The question is: -

“That the time appointed for the presentation of the Report of the Select Committee on.
the Biil to provids for the rationalisation of the production and supply of electricity, and-
generally for taking measures conducive to the electrical development of the DProviness of
Tndia, be extended up to Monday. the 23:d February, 1943

The motion was adopted.

* DAMODAR VALLEY CORPORATION BILL
PrESENTATION OF REPORT oF SELECT COMMITTEE

The Honourable Shri N. V. Gadgil (Minister for Works, Mines and Power):
Bir, I present the Report of the Select Committee on the Bill to provide for
the eatablishment and regulation of a Corporation for the development of the
Damodar Valley in the Provinces of Bhijar and West Bengal.

MINIMUM WAGES BILL
PRESENTATION OF REPORT oF BELECT COMMITTIEE

Ths Honourable Shri Jagjivan Ram (Minister for Labour) Sir, I present tha-
Report of the Select Committee on the Bill to provide for fixing minimum wages-
in ocertain employments.

WORKMEN'S STATE INSURANCE BILL

Brrevsion oF TIME FoR PresextaTion ofF REpoRT oF SELECT (OMMITTER

The Honourable Shri Jagjivan Ram (Minister for Labour): Sir, T beg #o-
move : ’

"“That the fime appointed for the presentation of the Report of uhe Select Committes on-
the Bill to’ provids for certain benefits to workmen employed in or in conmection with work
of factories in case of slckness, maternity and accident and to make provision for certain:
other matters in relation thereto, be extended upto Wadnesday, the 11th Febtuary, 1948."

Mr. Speaker: The question is:

‘‘That the time appointed for the presentation of the Report of the Select Committee on-
the Biil to provide for certain benefits to workmen employed in or in connection with work
of factories in case of sickness, maternity sad accident and to make provision for certain.
other matters in relation thereto, be extended upto Wednesday, the 11th February, 1948 "

The motion was adopted.

DOCE WORKERS (REGULATION OF EMPLOYMENT) BILL

PrESEN®ATION OF REPORT OoF SELECT ((OMMITTEE

o .
Ths Honoursble Bhri Jagjivan Ram (Minister for Labour): Sir, I present
®is Bsport of the Select Committee on the Bill to provide for regulating the
nt of dock workers.

(28)



- INDUSTRIAL FINANCE CORPORATION BILL i
PRESENTATION OF REPoRT OF BELECT COMMITTEE

_ The Honourable Shri R. K., Shanmukham Chetty (Minister for Finance):
Sir, 1 present the Report of the Select Committee on the Bill to establish the
Industrial Finance Corporation of India.

INDIAN ARMY AND INDIAN AIR FORCE (AMENDMENT) BILL
PRESENTATION OF REPORT oF SELECT COMMITTEE

The Honourable Pandit Jawaharlal Nehru (Prime Minister and Leader of
the House): Sir, with your permission, I present the Repott of the Select Com-
mittee on the Bill further to amend the Indian Army Act, 1911, and the
Indian Air Force Act, 1932, for certain purposes and to make certain conse-
quentisl amendments to the Administrator General's Aet, 1913.

ks

DENTISTS BILL
PresENTATION OF REPORT oF SELECT COMMITTEE -

The Honourable Rajkumari Amrit Eaur (Minister for Health): Sir, I pre-
sent the Report of the Select Committee on the Bill to regulate the profession
of dentistry. .

PHARMACY BILL
PRESENTATION OF REPORT oF SeLeor CoMMITTER

The Honourable Rajkumari Amrit Kaur (Minister for Health): Sir, I pre-
sent the Report of the Select Committee on the Bill to regulate the profession
of pharmaey.

CODE OF CIVIL PROCEDURE _(;\MENDMENT] BILL

The Homourable Dr, John Matthai (Minister for Railways and Transport):
8ir, 1 beg to move for leave to introduce a Bill further to amend the Code of
Civil Procedure, 1908.

Mr. Speaker: The question is:

“'That leave be granted to introduce & Bill farther to amend the Code of Clvil ‘Procedure,

The motion wae adopted.
‘The Honourable Dr. John Matthai: Bir, T introduce the Bill.

DELHI AND AJMER-MERWARA LAND DEVELOPMENT BILL

The Honourable Pandit Jawaharlal Nehru: (Prime Minister and Leader of
the House): Bir, I beg to move:

“That the Bill to provide for the preparation and execution of land development schemes,
the recamation of waste-land and the control of private forests and gress-land, in the Pro-
vinces of Delhi and Ajmer-Merwara, be referred to s Select Committee cousisting of -the
Honomable Dr, B. R. Ambedkar, the Honourable Shri Jairamdas Boulatram, Bhri Deshbandhu-
Gupta, Pandit Mukat Bihari Lal Bh va, Dr. B. Pattubhi Sitaramayya, Prof. N. G. Ranpa,
Pandit Thakur Das Bhargava, Shri Ramnarayan Bingh, Ch, Ranbir Bingh, Prof.. Yashwant
Rai, Dr. B. V. Keskar, Bhri Jainersisn Vyas, and Mr. Tajamul Husain, and that the
npumber of members whose presence shall be y to constitote & ting of the Oom-
anittee shall be five,” .

' (24)
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Mr. Speaker: Motion: moved:

“That the Bill to provide for the preparalicn and execution of land devclopment schemes,
the reclamation of waste-land and the control of private forests and grass-land, in the Pro-
vinces of Delhi and Ajmer-Merwara, be referred to a Select Committee consisting of the-
Honourable Dr, B. R. Ambedkar, the Honourable Shri Jairamdas Doulatram, Shri Deshbandhm
“Gopta, Pandit Mukut Bihari Lal Bhargava, Dr. B. Pattabbi Bitaramayya, Prof. N. G. Range,
Pandit Thakur Das Bhargava, Shri Ramnarayan Singh, Ch. Ranbir Singh, Prof. Yashwast
Bai, Dr. B, V. Keskar, Shri Joinaraian Vyas, and Mr. Tajamul Husain, and that the
number of members whose presence shall be necesssry io comstitute a moeting of the Com-
mittes shall be five.” ’

8hri ‘Deshbandhu Gupta (Delhi): Sir, I rise to support the motion. I hope

the Government have an open mind on this subject. There can be no quarrel
so far as the principle of the Bill is concerned. Therefore, 1 do not propose
to take any time of fhe House at this stage. I hope the Bill will be thrashed
sut in the Select Commiffec snd the Government will accept its recommenda-
tions,
Mr. Speaker: 1 might jusi point out to the Honourable Member, what I
stated once before. Of course, I can understand the peculiarity of the eir-
cumstances of this case in that the motiion is coming in the absence of the
Honourable Minister responsible for it. But, personally, I do not propose—
generally speaking—that members who are already on the Select Commitiee
ghould take the time of the House. If is for other Members to put forward
their view which may be taken into consideration by the Select Committees.

The Hofourable Minisfer is here. If he has to say anything in support of
the Bill, I eall upon bim to do so. 8

The Honourable Shri Jairamdas Doulatsam (Minister for Food and Agricul-
ture): Sir T beg to apologise for my ab:cnece for a few minutes.

Sir, this is a measure which was considered by the Standing Committee for
Agriculture on the 17th December, 1946, and the matter has been discussed
with the representafives of Delhi and Ajmer-Merwara. The suggestions made
by them have been incorporated in this Bill. The principle of the Bill have
been discussed threadbare, the idea being that areas which need reclamation
and intensive methods of cultivation should be taken up first by the centre,
if possible, in the sreas which they directly govern; and later on the results
achieved should be introduced in other provinces.

Shei M. Ananthassyanani Ayyangsr (Madras: General): Sir, I expect thia
to be a model Bill for the provinces to copy. It is not only in the centre and
Ajmer-Merwara and these other places that land requires development; it is
necessary in, other places too. Bo steps have to be taken for the reclamation
of waste land and preservation of forest land, etc. as envisaged in clause 4 of
this Bill.

Bir, in my province particularly I was representing five districts in the pre-
vious Assembly where famines are very frequent. Tt is for that reason that I
have tabled a Resolution, which will come up later, for the appointment of a
permanent Famine Commission to develop those areas and prevent famines
there as well as in other arems. But this must be an adjunet to any Famine
Commigsion in the whole of Indis, with branches in the provinces and with
sufficient help from the centre. The provinces as they are constituted ab
present are not able to develop these less developed areas, and therefore
famine is a regular visitor every second year. My part of the country requwires
such a land development scheme and land development board. Unfortunate-
%ﬂle provincial Government hage not been taking any steps in this direction.
“The Central Government must not only make this & model one but also extend
s operations by giving benefite to the various provinces for devalopment of
lands also for preservation of féreste. In parficular they have a central scheme
here and also an agency to tap sub-goil water. That agency has not been
seen. Qut of 900 odd wells that were proposed to be sunk during the past two
yoars and for which provision was made only 20 were sunk. Bo that although ~
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[Shri M. Ananthasayanam Ayyangar.|
we may pass plans here steps are pot takes to implement tliore  TUnder this.
Bill power has been given to the Chief Conmnissioner of Delhi wo bring  into
existence a board for the purposs of reclaiming waste laud and preveuting soil
erosion, ete. I want that this should not werely ret o paper like other
schemes but should be implencentad as sarly us [Jsamla 4 Frome the centre-
sufficient drive and foree should be given so that sther provinves may eopy it
Sir, et this stage I do not propose to keep the House acy longer. T wel-
come this Bil! which has been long overdue
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DELHI AND AJMER-MEIWARA LAND DE\'Ei;OP&{E\"[’ BILL
{English translation of the above speech)

Seth Govinddas (C. P. and Berar: Geueralj: Mr. Speaker, 8ir. I alzo rise (2
support the motion which has been moved here and particularly with the same
argumnents and reasons which have been put forth by AMr. Ayranga:.

We have been endeavouring to grow more faod tor the last so wmauy years
and we found that inspite of a good deal of agitation we have not been able to-
secure 1nore production as we had anticipated. The reason for this is tha¥
whatever efforts we had uptil now made in this direction, were merely in the
form of an agitation. We have not as yet been able to place before other
Provinces any such pian which has already been proved praeticable.

So far as this plan concerns Delhi, I would like to say that this should be-
executed in such an ideal manner which should be imitated by other Proviuces-
as well. So far as the question of 'Grow More Food' is eoncerned, there
are many sbch Provinces which have a very wide scope for development. T
quote the example of my Province, viz., Central Provinces. There also we
bave & large area of culturable land that can be utilized. Till recently four-
teen Chhattisgarh States have merged in the Central Provinces. These states
have got such a vast area of land which if rightly utilized, is likely to in-
crease the production of this Province to a very large extent. I am of the
conviction that the- conditions which exist in my Province must also be pre-
valent in mahy other Provinces. Therefore, this Bili which is being moved
hers by Honourable Shri Jairamdas Doulatram should not be confined . o
Delhi and Ajmer-Merwara only. Just as other places esn also emwulate ~“the
building of Model hllages similarly there should be a model plan here which:
should not be executed in Delhi and Ajmer-Merwara only, but should also be
carried out throughout the whole of India, particularly in the Provinces like-
Central Provinees where exists & vast area of land that can be utilized in =
better way. I support this motion and while doing so, I hope that in ths
course of execution of this plan. efforts will be made to make this an ideal one.

Prol. N. @. Ranga (Madras: General): Sir, my Honourable friends havel
spoker on the various aspects of this Bill and I wish to make one or two.
observations on it. There does not seem to he any definite provision here for
this Board to secure funds except demanding from thosé who are to be bene-
fited bv this board’s activitie§ certain levies or fees. In the Btatement of
Objects and Reasons it is clearly stated that it is necessary to adopt seienti-
fic measures for soil and water conservation, irrigation, draimage, ete., on a.
large scale. which is beyond the capacity of ordinary cultivators. That is just
the thing." Therefore wherefrom is this board to ::et ite funds? There must
be some provision for the Central Government to place funds at the disposal
of thiz Board: otherwise it cannot work or it can only work subject to the;
limitation of the meagre funds that can be got out of the so-called beneficiaries,
i.e., the poverty-ridden peasants themselves.

Secondlv. Sir, T am afraid too much power is being giver to the Chief’
Commissioner. T do not think it is quite correet. These officials have ot
yet eome under popular control. and therefore the powers sought to be given
to them should be taken by the Central Government itself. Gemerally speak-
ing, this is a move in the right direction. On these lines very good work
has been done in England to reclaim and develop many of their own backward:
areas and to bring undeg cultivation an incressing extent of land. As mv
Honourable friend Beth r}’rmmddag said, I hope that when this Bill finally
~émerges from- ‘the Belect Committee. it will have reached such a form as to.
commend " itself fo the rest of the provinces: apd we trust that with the good
offices of the Central Gpvernment the Pnovmoiél Governments also will adopk:
this method for the development of their lands.

. _Tajamul Husaln (Bihar: Muslim): May I know if the Honaumhle Me:.
Ranga is a member of the Select Commiftee?
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Mr. Speaker: I am frying to have a healthy convertion to be set up by
Mewmbers,  In this case, the motion came in in exceptional circum:tanccs end
ag there is enough time for the House, 1 thought he might be permitted to say
something. Otherwise, generally I will not call upon Members on the Select
Committee to speak. I hope Members will not misunderstand me.

Mr. R, K. Sidhva (C. P. and Berar: General): This 2ill has been brought
before this House. Land is a provincial subject, but Ajmer-Merwara being in
-this provinee, it was desirable that such a Bill should bave been brought before
-this House for the waste culturable land ought io have been improved loug
long ago. But the previous Government did not think it desirable to do so.
Therefore I congratulate the present Government for having taken the pains
for removing this defect in tbe land system in-this province. The Delhi Pro-
vince is a deficit provinee where we do not get sufficient food, and T fail to
understand why this subject matter was lost sight of by the previous Govern-
ment. However, the provisions made in this Bill are really commendable and
while we know that in some provinees the culturable land question is  being
discussed in all ite aspects, there are still many defects in the land rovenue
eodes and the Irrigation Acts in the various provinces with the result that the
water, where it is very abundant, is allowed to flow into the river or into the
ses without being harnessed. Similarly no efforts have been made in pro-
vinces to conserve or utilise the water for the purpose of improving the cul-
tursble land and getting the foodstuff which is needed in this country. It
is therefore really essential that this Bill which is going to be a Bill for a
verv small province and for a very small area, has been provided with many
«clauses which certainly require to be thoroughly considered by the Seleet Cemn-
-mittee. Some of the provisions are made for the purpose of grazing land and
also for the protection of forests considerably neglected DLy the wvarious pro-
vinces. At present they do not attach much importance to forest value and
‘they allow the forest to he cut for the purpose of fuel. Notwithstanding
several provisions in the Forests Act in the provinces. snme provisions in this
Bill would require certain changes, so that the Provineinl Governmenis may
hereafter find it necessary to imitate the Aet which would be n model Act.

1 therefore desire that this Bill should give fullest consideration as far ag
the grazing problem is concerned. and the cutting of forest trees for the purpnsa
of fuel should be certainly prevented,

With these words, T support this Bill which has been brought before this
“House and 1 congratulate the Government for having done so even at this
stage. v
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& 9% 71 g1 UM | iy watve F1 frdart 9w awa @ goTAr &
wafF FFamT 1 5qar % 33 3| gury o frfre o Ministor-inch-
uge)%agmaﬁﬁagaﬁmﬁéﬁé.ﬁ?aﬁwﬁwﬁagﬂm
e F30 & O s w7 d T (waste land) #7 d=ar
(Census) fgmzzarr #1 & 3y =iy st &% a2 9% v feden
(develop) #%7 ¥ forr firay 4= Sve (waste land) &; ST zw 79 &
feam om w@d fr zw fraemav (development) % fsd famT dar
9 ¥ 39 fedww (develop) #% ¥ foir for a3 & fagmr @,
9 7%= & fegar (develop) faar sy g FIR TIAHVZ T gfemay
(Government of India) 1 fysiarer 77 BT =1l | a7 gfosfasee
STt (individual provinees) g7 & srear Fifew WifE fraw i
qF # foms o = (staff) 7 & TZ UF QAT AT § Ry gaTs Ao
ﬁ;ﬂmaﬁm%wﬁﬂw%oﬁ?mﬁf&w xcd v
(Government of India) 5y fa'l:ﬁmﬁgm‘-} Tfea | g Az =fed 5 g
A 7 FT (forest) F 1% & UF ez 1 arftwmi arferey (uniform policy)
T A2 289 gMdr wrier 199 (forest property) Fgd ag FTa |
# 7 i T TR F fraz s e g o faeell srom-reare &
#ve fawer (land reclamaticn ) q:ﬁe't‘g%mﬁz'(fmst development)
% foa W@ﬁg_mmm'@ﬁﬂ?ﬁ%ﬁﬁ%@ Ecu il
| Fve fESHe (land reclamation) #7150 & T® F9R fege@md
RTE & T " o oy AIRT a9 gww (Budget Session) & gaey
| T | SoR-AaTeT ¥ o ST fa FF g Ay § s w E B
| TR TR AT & A~ a<g & gw ' '

(English translation of ihe abors Speecls)

Raj XErishna Bose (Orissa: General): My, Speaker, Bir, im
mugggou w%t‘u this Bill I llke( particularly point out . that. the present
policy of the Government regarding rechm_s.t-:on of land is nof a ‘long range
polier’. People have been put to great difficulty on account _of shortage of
food. In fact, what Government ought to have doue is that it should have
taken & census of the entire land to find out how }m{ch waste land sctually
exists and Low it can be developed. Binece the pe_gmnmg of war, the Central
(overnment have been granting losns and st}b;@lﬂs to :;]l_ t.lle provinces _fw
the production of more food. A great part of this respousibility restz on ihe
shoulders of the pesantry. The result is thut we lneur great expenses, but,
inspite of our best endeavours to acceleraie production _c-f_ ‘food,_‘ we find  our
provinces little improved. This is because the responsibility of the Govern-
ment ceases to exist after it has Munded over the money to _t.h(». peasauts. Our

“ Honourable Minister for Food takes a great deal of inlerest in this matter ang,
I-hope, he will achieve considerable success, -Wc; should tske o consug so that
we may know how mueh waste land there iz to develop. Only theq wa
ean determine how mwuch money we can afford for development. How muck



30 - CONBTITUENT ASSEMELY OF INDIA {LEGISLATIVE) [28r1u JAN. 1048
[8hri Raj Kishna Bose]

maste land a province contains and in what way it should be developed and
how wmueh will it cosy to develop 1%, these and other matters should be taken
up by the Government of Indis and should not be left to individua] provinces
because thers are many provinces which are not equipped with adequate staff.
This is & guestion which involves the food problem of the teeming millions
of this subcontinent. None, therefore, but the Government of India should
pe entrusted with this work. . What we .desire is that all provinces should
bave & umiorn: policy about forests. This will increase our 'furest property’.
The Board, as censtituted under this Bill, has powers for ‘lend reclamation’
.and “forest development’ in the provinces of only Delbi and Ajmer-Merwara.
1t should so function as to set an example to the whole of India to icllow.
Will the Honourable Minister inform the House in the next Budget Session
how the {ievermment propose to carry out this work. This Bill regarding
Ajmer Merwara,”1 hope, will prove a great success.

3 .

The Honpurable Shri Jairamdas Doulatram: Sir. 1 have welcomed this
discussion partly of the provisions of the Bill and partly of the larger
issues relating to the food question which are before the country.
Personally I was not prepared for a discussion of the lerger issues but I
welcome thet alse, Whatever suggestions have n€en made with regard to the
provisions of the Bill wiil be considéred with a thoroughly open mind in the
Select Cotarittee and I can assure the Honourable Members that each oue
of their suggestioms will be syinpathetically eonsidered and  whatever
general agreemnent is reached with regard to those suggestions will be incorporat-
«ed in the Bill before it comes up again,

-12 NooN

With regard to the larger issues raised. all that 1 can say at the presend
morment, having taken charge of this very difficult portic only abous a
forinicht ago, is that Government-are deterniined to deal with the. food- situn-
tion sotisfastoily endwto see that no major crisis overtales the country. The
effosts” of ihe Government will he in two directions. TFirstly they want  to
imeintain adequate stocks of foodstuffs to meed any smerpency and, secondly,
Governmient nre srious to push fotward with as grest a speed as nossible all
practical end well considerad proposals for, inersased fecd-preduction. 1 bave
welcomed 1He suggestions of sofne of the Heamnvrable abere In regard  to

au simt ond, apart from any offfeial disoussion
tral” Governm
vantage of t
vesent #ach

pecessary &
3 4o rrotose 10
with mrerirere
~how far <o far
ing iz 1 th
can be self

lav =ondmee iny
T believe th:

ey small defieit which

g follv co-operste and T we

on and st sveedils, and anitediv. After
mershers from he v

provines is econcemed any pu
wotion of focd ean be implegnented
with regard to f end the
Cbave ran che rmed, if the Central and
respond o the emerg ot the &
the digenseions that T have with ¢ ;
Grverniment wonld be, in = better positfon to decl with the official disenzsions
ihat T wropose to stert with the Frovineiel Gavernments.  And if we are able
to desl with the twn ontaing harvesis of 1043 reoperly 1 have no douht tha
at the end of the vear there would he far greater feeling of self-confidence
with wezard 4o the focd situation. Tn this matter T wonld need the co-npera-
tion of beth the Prosincia] -Governments and of the Honcurable Members of
{hizsAssemtly from yaricus Provinees end T-zm sére that thet co-operstion
wpsld ho farthegrmning. .

L N

W}?MI Speaker: T find that the motion does not mention the date by ‘which
“the remort of the Beleft Comenities is to be ﬁ\)bmit‘(a_ﬁ. “May }' sow the dale?

The Hcncurzble Shel Jairamdas Doulatram: Ist of March 194,

(
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Mr. Spealer: | shall add thar when the motion is put to the House.

The guestion is:

“That the Eill te provide for the preparation and esecution of land development echemes,
by reclamnation of wasteland und the control of private forests and grassland, in ikhe Pro-
vinces of Delbi and Ajmer-Merwsrs, le referred to a Select Committee copsisting of the
Honourable Dr, B B Ambedka:, the Honourable Shri Jairamdas Doulatram, Shri Deabbandbu
“Gupta, Pandit Muket Bikari Lu) Phargava, Dr. B. Pattabhi Sitaramayys, Prof. N, G. Ranga,
Pandit Thakur Das Phergave, 8w Hamparaveo Eingh, Ch. Kanbir Siogh, Prof. Yashwanb
Rai, Dr. B, V. Keskar, #hri_Jaioarain Yyas, snd Mr. Tajamul Huosain with instruciions to
report on or befors the lst March, 1948, and that the number of members whose presence
shall be secessary lo vonstitute o meeting of the Uommitice shall be five”

The motion was adopted.

CANCELLATION 0F THE MEETING FOR THE ZQTH JANUARY, 1048
AND DECIRION RE STARRED QUESTIONS FOR THE DAY

- e B B

Mr, Speaker: 1'undérsiand that the next motiés’is noi going to be moved
by the Honourable Mewmber Bhri Jegjivan Ram. This means that the business
{or the day is over. 1 also understand that Goverument have no bHusioess for
tomorrow. 1 am inviting the attention of the Chief Whip to the statement, I
‘have just made, - -

Shri Satyanarayan Sinha (Bibar: Gepural): There is n‘?g business ior to-
morrow, Sir,

Mr. Spéaker: As to the date to which we should adjourn, 1 find only one
difficuity which T would ieave tc the Houee. If we do not eit tomorrow .the
questions for that day will go in as unstarred questions. 1 hope Honourable
Members are agreeable to this sugmestion. But if these questions were to be
taken on the following day, the difficulty weuld be

-Mr. BR. K, Sidhva (¢, P, ani-Berar: Generall: As rogandssthe yuestions
for tomnorrow after ail we are aof ndjoprning for went of time and therefere T
would suggest that we ghculd eit” tomorrow for ~the questions omly. Why
should we Luve o bchday? Why should these questicns which reaily bring oub
very Daportant inforrsabion go as uspstarred questions. 1 do net know i
Honourable Members wre anzious 40 ‘bave a holiday after attending the Azsembly
only for hardly an hour aud*w haif today. 1 i very unfair that these questions
should be treated as unstafred questicns, when we have ‘to sit Tor 4we months.
The questions for tomorrow can be put on: the Het for ghe day after wormorrow
and we can discuss Loth Msts on that day. ’

Mr. Speaker: 1 realised the difficulty about the question hour and that is
why 1 referred to the matter. 1 called for the guestion list for {omorow and
for the duay alter. The puriber of questions for tomcerrew  Is 17 and for the
Jday after, it is 16, Ta all. there are 53 questions. Tooking ut the average
pumber of guestions which we ordinarily cover every day, I am &fraid* somne
of the questions froin the questicn list of the 50th are bound to go in as
unstarred questions for want of time. We can dispose of between 20 fo 32
questions at the most, if the speed is very satisfactory: otherwise the average
would be about 18 questions. Tf T were to transfer the questions for tomorrow
to the list for the day after, the questions for the day after tomomow will
_have to gorin practically as unstarred, It iz for the Honourable Blembers to
considsr which choice they would prefer. T presume there is unanimity thad
‘the question list for fpororrow shculd be transferred.to day after tomorrow.

Shri Rohini Kumar Chaudiuri (Assam: General): 8ir, I will be the greatest

" gufferer in that respeect. I would submit that we should bave the question
hour tomprrow.

Seth ‘@ovinddas (C. P. and Berdr: .;General}: 1 would suggest thet the

questions for the day after tomorrow sbould be taken first and i there is any
time lefl, the question’ list for temorrow might be faken up.
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Mr. Speaker: It wakes little differcuce whether the questions of ohe day
or another day arc left out and treated us unstarred questions. One of +the
Lists is bound to suffer. There are two courses open. Fither they must sit
Yomorrow for the question hour or if they are anxious fo save that 1oueh time.
both the lists should he taken on the following day.

Begum Aizaz Basul (U. P.: Muslim): As Government has very unexpected-
ly given a holiday tomorrow, I think it should be utilised. to’ the full and
therefore. we should not sit tomorrow for the Question Hour, but as has been
suggested, the questions for both the days may he taken together the day after
tomorrow, '

Mr. B. K. Sidhva: We should be sitting for tomorrow unlezs there is some
engagement , ,

Mr. Speaker: There will be no end to that argmnent, 1t is a yuestion of
eomparative convenience of the Members of this House. All these considera-
Bons are there, but whatever it may be . . . . :

Shri K. Santhanam (Madras: General): Is not the House entitled to an
explanation as to why the business has broken down like this? Government
should explain why a proper agenda was not put and why the time was not
utilized ?

Shri H. V. Eamath (U. P. & Berar: General): Why net take up tomorrow’s
questions today?

Mr. Speaker: I an: allowing this discuseion us we have ample time. The
simple reason is that gome of the Members who have put in questions may be
absent. But whatever it be, the better gourse find ihe consensur seems to be
that tomorrow should be entirely a holiday. ‘So the House will not be sitting
tomorrow and as regards the questions. it seems to me equitable that the
questions of day after tomorrow should be taken up firgt and if auy time is left
the questions for the 29th may be put in. Thaf may be done and I shope
Members will co-operate by putting in smaller number of supplementaries, so
that no injustice may be done to our Honourable friend Shri Rohini Kumar
Chaudhuri. -

The Assembly then adjourned till Elevey, of the (Tock o Friday the 30th
January, 1948, . - :
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